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uruer dated_20,2.2j04 

None appeared for the applicat 

nor the applicant in person diu appear when 

ca'led. There has 1sO been no request made 

on behalf of the applicant seeking aiy 

adjournment. However, Shri R.0 .Rath, learrsd 

Stan(Aing Cotrnel w.is present and with his 

ad and assistance I have perused the 

materials placed on records and also heard 

him. 

The case of the applicant in nut-shell 

is that the applicant, while w'.rking as J.L., 

Wireless Office, Yhurda was •argesheeted 

under Rule-II of Railway ervant biscipl.Lne 

and Appeal)Ruies, 19 	IL respect of allec3eci 

misconduct on 12.9.2001 and 18,.2002. The 

applicant submitted his explanation to the 

said charges on 20.9.2001 and after due 

consideration of the same, the disc iplinry 
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authority, i.e., L.S.T.E., Microwage,.E l, 

Railway, Waltaire imposed on him the penalty 

of stoppage of two passes for the Calendar;H'.. 

Year 2002. Agrrieved by this order of the 

disciplinary authority, 

appeal dated 17.2.2002, 

01 
he had filed an :  

which as the applii- 

has stated in this O.A. has not yet been 

disposed of. He has also alleged that the 

aforesaid charges were levelled against him 

out of bias and prejudice. 

The Respondents by filing a detaile.' 4. 

cOunter have opposed the application on all.,  

counts. They have given the instance of 

behaviour on the part of the applicant w 

is unbecoming of a railway servant and. the' 

manner in which he had &i.srupted the smooh' 

anC safe functioning of the railway sst4, 

The Respondents have also denied that the,. 

has been any delay, in disposal of his ap42. 
nor the same is in any way attributable 

t  T,  
the administration, bec ause, the applic 

had not addressed hths appeal to the authozity 

competent to deal with the appeal. In a1d •  
f 

obfuscateQ the matter by cniorsing Op2.es of !l  

reply and also the copies of the charge-sheett 

to S .E .Railway Mens Union, Khurda Road ai 
:-:-

to sorneother authorities. 

on a c are £ ul perusal of the rec oft 

and in consideration of submissions 

the learned standing Counsel, it is clea 

that the applicant has not submitted his.-Y '-

appeal to the authority competent, whjchd': 

in the way of its disposal. It has also 



pointed out that the applicant has endorsed cop 

of his appeal letter to other authorities, viz,, CCE/s 

Railway/Sr.POAaltaire, Divisional Railway Manager 

Waltaire and Rdil.ay Mens Union. This action on the 

part of the applicant is uncalled for and by no stretch 

of imaçinution he can 	stay away from the procedure 

that is required to be followed up in discipUriary 

matters under Ridway 6ervant (Discipline & peal) 

Rules, 1968, strictly. 

Having regard to the facts and circumstances 

of the case, I feel that it would oe sufficient at this 

stage if this O.A. is disposed of by giving a direction 

tci the Respondents to advise the applicant the authority 

to him his appeal should be addressed and also to ask 

him to submit appeal, if any, as advised, within a 

period of 45 days from the date of receipt of sh 

advice/communication by the applicant. 

'Ordered accordingly. 

With the above dizection1  the O.A. is disposed 

of. No cOsts.  
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